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ME. SPEAKER: Mr Gawai, you 

have not given any motion whatso­
ever at all e x d e p t t e i g —  (Intemtp-i 
tions) . Not a single motion you have 
given. You are straightaway rising 
and shouting, nothing more than that.

1\o «fto n«rf: ^  srerryfrrr 
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SHRI VASANT SATHE (Akola)t 
Sir, unfortunately

MR SPEAKER. Unfortunately 
everybody gets up What can I do?

SHRI VASANT SATHE- Sir, last 
time you remember that there was a 
discussion on Kashmir A similar 
occasion has come, and it has so hap­
pened, Mr Qureshi and others point­
ed out

MR SPEAKER Mr Sathe, you are 
not well informed Only one mem­
ber of Scheduled Castes, Mr Paswan, 
has given notice Nobody else he# 
given

SHRi VASANT SATHE I am not 
on that point I am saying the Call­
ing Attention was canvassed and dis­
cussion sought so that the persons 
concerned from that State could parti­
cipate Today it so happens that the 
hon. Members who come from that 
part could not come even in the 
ballot

MR SPEAKER- They have not 
applied at all No notice has been 
given.

SHRI VASANT SATHE: They have. 

«ft tfto who w f  : *ftfiar ftonr
«TT I

AUGUST 7. W 8



*57 *•* QOp SRAVANA 16, 1000 (SAKA) QOP 258

MR. SPEAKER; No.

flo  wt« i n f  . 31 5rr€V«r 
jftfesr forr «rr i

SHRI VASANT SATHE; Whether 
notice wts given by them or not, I 
am sayirg you saw yesterday their 
agitation* and that is why you allow­
ed this » >tice. Today who are the 
people v'ho have given notice of the 
Calling Attention? They are Dr* 
Ramji Singh, Shri T. Balakrishniah, 
Shrj San’ ar Guha, Shri Y. P. Shastri 
and Shr\ Harikesh Bahadur---- (In­
terruption s) • Either accommodate 
them, or *rou allow a Half an Hour 
Discussion, so that they will have an 
opport’in ‘y to have their say. That 
is my p0 nt.

12.12 hi*

RE. QUESTIONS OF PRIVILEGE— 
Contd.

SHRI K. P. UNNIKRISHN AN 
(Badagar ); Sir, I am on a point of 
order.

MR SPEAKER; What is the point 
of order'*

SHRI JANARDHANA POOJARY 
(Mangalo e): Sir. I want to invoke 
rule 352.

MR. sr BAKER: Mr. Unnikrishnan 
is on a 1 ioint of order earlier than 
you.

SHRI K. P. UNNIKRISHNAN; Sir, 
I am raisi ig a point under rule 199. Tt 
is very c1 *ar that any member, who 
has resig” ;d office as a Minister, with 
the conse- t of the Speaker, can make a 
personal tatement in explanation of 
his resigr ition. The discretion and 
jurisdictio 1 is entirely with you. No 
one else > is any business to involve 
himself it this procedure. Now. as 
Shri Rav has explained earlier, Shri
2147 LS—-9

Raj Narain, a Member from Rae Bareli, 
who was a Member of the Council of 
Ministers, wanted to make a statement. 
He has not only written to you but I 
understand he has made a public an­
nouncement that he wants to make a 
statement in this House under that 
rule. He has also said that he is pre­
vented from doing so by three other 
Members, namely, Shri Madhu Limaye, 
Shri Rabi Ray and Shri Shyamnan- 
dan Mishra. Under the Rules o£ Pro­
cedure and Conduct of Business, ii a 
Member of this House is interfered 
with hke this, it is a very serious 
matter. Under rule 199, Sir, only you 
have jurisdiction and discretion. The 
rules are very clear. It certainly in­
volves a Prima facie case of breach of 
privilege. So, it is in pursuance of 
this that we have sent it. I would 
like to be enlightened about your own 
interpretation regarding rule 199. You 
have also to take cognisance of the 
fact that Shri Raj Narain from Rae 
Bareli has made a public announcement 
that he has been interfered with by 
other Members.

SHRI SAUGATA ROY: He was pulled 
up in the party meeting for making 
this statement to the press---- (In­
terruptions) .

MR SPEAKER: The whole idea is 
to make a speech.

SHRI SAUGATA ROY; On the ques­
tion of a statement on resignation, 
you have to give protection to a Mem­
ber. We strongly feel that you have 
not given protection to the Member 
It is a matter which comes under rule
222----  (Interruptions). Rule 197 is
also involved---- (Interruptions) .

SHRI VAYALAR RAVI: The circum­
stances for the resignation cannot be 
changed by a later development. Mr. 
Raj Narain says that he will change 
the statement according to the develop­
ments. (Interruptions). It is a clear 
interference with the right of the 
House....... (Interruptions).

MR SPEAKER: What is your point 
of order?


